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PUBLIC ANI\:]d Bankruptcy Board of India (Insolvency
(Under Reguation ¢/ '”ﬁowggfcfyo?ate parsons) Regulations, 2016)
solution Process 107 .
FOR THE e ION OF THE CREDITORS OF SAMTEX DESINZ PRIVATE LIMITED
RELEVANT PARTICULAHS —
. samtox Desinz Private Limjpey
1. [Name of the corporate debtor W 2007
2 [Date of incorporation of corporate doblof o0 Th [
3. | Authority under which corporato deblor 1S ncorporatad /wgistored _R—O___(i_'_____Q\
7. | Corporate ideatity numbor / limited liability idontilicetion U182090L2017PTC320315
number of corporate debtor - — — |
5T Address of the registered office and principal offico Unit No. 125, First Floof Block. 1y I
(if any) of corporate debtor Tnbiuwan Camplex . tshway Nagar
. Now Delhi DL 110065 IN
) 117 097 ——
g  corporate dabtor 02.09.2021 (Informatmn received
§. |Insolvency commencement date in respect of corp 08.09.2021 from NCLT, Delh w | |
e e —T"adk R o TT—— o
.| Estimated date of i solution process 7th March, 2022 (180 days from ‘
7. |Estimated date of closure of insolvency re p September 2021) 3th "
3 [Name and registration number of the insolvency Mr. Vimal Kumar 7 |F
professional acting as interim resolution professional Reg. No. IBBI/IPA-002/1P- fe
N00995/2020-2021/13236 R
9. | Address and e-mail of the interim resolution professional, V1104, The Hyde Pak Sector 78, | [M
as registered with the Board Noida 201301 P:
Email Id: maidvimal1 @rediitmailcom Bt
10 Address and e-mail 10 be used for correspondence with the | Virtuoso [PE Pvt Ltd R
interim resolution professional 815, Antriksh Bhawan, 22, KCMag [ Trg:
New Delhi 110001 S
Email Id: CIRPSAMTEX@GMAILCOH | [y
-
11| Last date for submission of claims 22nd September, 2021 fes
12 Classes of creditors, if any, under clause {b) of sub-section Not Applicable The
(6A) of section 21, ascertained by the interim resolution e
professional ol
13| Names of Insolvency Professionals identified to act as Not Applicable b
Authorised Representative of creditors in a class = i
{Three names for each class) iy !
14.|(a) Relevant Forms and Wehlink :hﬂps:/ﬁbbi.guv.iwhﬂﬂ‘&' me,'
{b) Details of authorized representatives are available at: downloads m'
: Physical Address Not Agplcate | (U7
Notice1s hereby given that the National Company Law Tribunal has ordered the commencemant of a0 | uine
aﬁ::t;(;:'v:;ol:;l?; pro;;cssbof tzhoez?amtex Desinz Private Limited on 2nd September, 2021 and the oret ‘) ?Hi or'
é v 0 september . S
The creditors of Samtex Desinz Private Limited, are hereby called upon to submit their claims withprod! 9 1
?‘zloirg 22nd September, 2021 to the interim resolution professional at the address mentioned agunst &
The financial creditors shall submit their claims with proof by efectronic means only. Al other cregtero ™Y
:J?ﬂ:l :f?e’clanzswi!h proof in person, by pestor by glectronic means. i soke of
inancial creditor belonging to a class, as fisted agai il indicate i 7
authiorised representative ?ror% am:ni;zgz zﬁfeé7nzor~?3:ézséf2;gs§m|? I(il ]g' sl mdma(;ﬁm actas
(T:;nho'nsed mg)mswnlmive of the class [specify class}inForm CA, St agansy oty
e claimwith proofista b ‘ i : : claims:
FormB: Claim by Operalc:o:a?é?gzjlu?;(i Ienxlg g;m:g:z:z;&? I(?l?l‘lj)l\:)vyf?u(iocqmu'"“'\’ proaf in soppet!
Form C: Claim by Financial Creditors
Form CA: Claimby Financial Creditors ina class
Eg;?r: E-g”ﬂ_'m by workmen or an employee
- Ulaim submitted by authoised represent tive of
g‘fj'l"” F:Claim by creditors (other than Finpi;:z;:ll(:,]u;\(’iilgr:fr:s{gsle‘rg[tia(;:zrg::;}?e .
mission offalse or misleading proofs of claim shall attract penalties, W
Date : 11th Sep. 2021 imal K“.m:;
[ Place: Noida | Interim Resolytion pmiaSS\;uB
1BBUIPA-002/1P-7i00995/2020- 022
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